
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 6th day of July, 2020  

Crl.M.P.No.7820/2020
in

Crl.M.P.No.7796/2020
in

J-3, Guindy P.S. Crime No.343/2020

1.  Ajith @ Ajithkumar, S/o.Yamaraj
2.  Suriya Athithiyan @ Vetukili, S/o.Ananth .. Petitioners/Accused.

     Vs.
State Rep. by
The Inspector of Police,
J-3,Guindy Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Parthiban  and  R.Rajadurai,  Counsel  for  the  petitioners  and  the  CPP,  this  Court 
delivered the following :

ORDER
1.  This application has been filed to amend the name of the 2nd petitioner in the 

bail order dated 2.7.2020, passed in Crl.M.P.No.7796/2020.

2. The petitioners were granted bail by this court in Crl.M.P.No.7796/2020, on 

2.7.2020.  According to the petitioners’ counsel, the name of the 2nd petitioner has been 

mentioned in the petition as “Suriya @ Suriyanand” instead of  “Suriya Athithiyan @ 

Vetukili”, hence, he could not come out from the jail, thus, seeks for amendment.

3.  Learned CPP has not raised any objection.

4.   Considering  the  same,  this  court  is  inclined  to  amend the  name of  the 

2nd petitioner in the order passed in Crl.M.P.No.7796/2020.  Accordingly, the petition is 

allowed.

     Delivered by me today

        Sd/-R.SELVAKUMAR

                                          Principal Sessions Judge

Copy to :

The Superintendent, Central Prison, Puzhal, Chennai.

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 6th day of July, 2020  

Crl.M.P.No.7821/2020
in

Crl.M.P.No.7784/2020
in

J-3, Guindy P.S. Crime No.490/2020

1.  Ajith @ Ajithkumar, S/o.Yamaraj
2.  Suriya Athithiyan @ Vetukili, S/o.Ananth .. Petitioners/Accused.

     Vs.
State Rep. by
The Inspector of Police,
J-3,Guindy Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Parthiban  and  R.Rajadurai,  Counsel  for  the  petitioners  and  the  CPP,  this  Court 
delivered the following :

ORDER
1.  This application has been filed to amend the name of the 2nd petitioner in the 

bail order dated 1.7.2020, passed in Crl.M.P.No.7784/2020.

2. The petitioners were granted bail by this court in Crl.M.P.No.7784/2020, on 

2.7.2020.  According to the petitioners’ counsel, the name of the 2nd petitioner has been 

mentioned in the petition as “Suriya @ Suriyanand” instead of  “Suriya Athithiyan @ 

Vetukili”, hence, he could not come out from the jail, thus, seeks for amendment.

3.  Learned CPP has not raised any objection.

4.   Considering  the  same,  this  court  is  inclined  to  amend the  name of  the 

2nd petitioner in the order passed in Crl.M.P.No.7784/2020.  Accordingly, the petition is 

allowed.

     Delivered by me today

        Sd/-R.SELVAKUMAR

                                          Principal Sessions Judge

Copy to :

The Superintendent, Central Prison, Puzhal, Chennai.



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 6th day of July, 2020  

Crl.M.P.No.7822/2020
in

Crl.M.P.No.4793/2020
in

N-2, Kasimedu P.S. Crime No.2/2020

Madhan @ Madhan Kumar, S/o.Dilikumar... Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
N-2, Kasimedu Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Mukesh Kannah and M.Nithiyavel,  Counsel  for  the petitioners  and the  CPP,  this 
Court delivered the following :

ORDER
1.   This  application has  been filed to  modify  the  condition and release  the 

petitioner on his own bond.

2. The petitioner was granted bail by this court in Crl.M.P.No.4793/2020, on 

27.2.2020  for  the  offences  u/s  147,  148,  294(b),  341,  307  and  506(ii)  of  IPC  with 

condition to execute two sureties each for Rs.10,000/- to the satisfaction of learned XVI 

Metropolitan Magistrate, Chennai.  According to the petitioner’s counsel, due to family 

quarrel  and  the  reason  that  all  the  courts  are  prohibited  for  the  public  visiting,  the 

petitioner could not produce sureties, hence, he may be released on his own bond.

3.  Learned CPP has not raised any objection.

4.  Considering the reasons stated by the petitioner, this court is inclined to 

modify the condition.  Accordingly, the petition is allowed and the petitioner is ordered to 

be released on executing own bond for a sum of Rs.10,000/- before the Superintendent of 

the concerned prison, in which the petitioner has been confined, on his release,

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees 

Ten Thousand only) each, before the concerned Magistrate / Trial Court within one week 

of regular functioning of the courts.

(b) The petitioner shall appear before the respondent police daily at 10.30 a.m. 

until further orders.



     Delivered by me today

        Sd/-R.SELVAKUMAR

                                          Principal Sessions Judge

C  opy to:
The Superintendent, Central Prison, Salem.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 6th day of July, 2020  

Crl.M.P.No.7823/2020
in

Crl.M.P.No.4787/2020
in

N-2, Kasimedu P.S. Crime No.3/2020

Madhan @ Madhan Kumar, S/o.Dilikumar... Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
N-2, Kasimedu Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Mukesh Kannah and M.Nithiyavel,  Counsel  for  the petitioners  and the  CPP,  this 
Court delivered the following :

ORDER
1.   This  application has  been filed to  modify  the  condition and release  the 

petitioner on his own bond.

2. The petitioner was granted bail by this court in Crl.M.P.No.4787/2020, on 

27.2.2020 for  the  offences  u/s  294(b),  324,  307 and 506(ii)  of  IPC with condition  to 

execute two sureties each for Rs.10,000/- to the satisfaction of learned XVI Metropolitan 

Magistrate, Chennai.  According to the petitioner’s counsel, due to family quarrel and the 

reason that all the courts are prohibited for the public visiting, the petitioner could not 

produce sureties, hence, he may be released on his own bond.

3.  Learned CPP has not raised any objection.

4.  Considering the reasons stated by the petitioner, this court is inclined to 

modify the condition.  Accordingly, the petition is allowed and the petitioner is ordered to 

be released on executing own bond for a sum of Rs.10,000/- before the Superintendent of 

the concerned prison, in which the petitioner has been confined, on his release,

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees 

Ten Thousand only) each, before the concerned Magistrate / Trial Court within one week 

of regular functioning of the courts.

(b) The petitioner shall appear before the respondent police daily at 10.30 a.m. 

until further orders.



     Delivered by me today

        Sd/-R.SELVAKUMAR

                                          Principal Sessions Judge

C  opy to:
The Superintendent, Central Prison, Salem.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 6th day of July, 2020  

Crl.M.P.No.7824/2020
in

Crl.M.P.No.4794/2020
in

N-2, Kasimedu P.S. Crime No.21/2020

Madhan @ Madhan Kumar, S/o.Dilikumar... Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
N-2, Kasimedu Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Mukesh Kannah and M.Nithiyavel,  Counsel  for  the petitioners  and the  CPP,  this 
Court delivered the following :

ORDER
1.   This  application has  been filed to  modify  the  condition and release  the 

petitioner on his own bond.

2. The petitioner was granted bail by this court in Crl.M.P.No.4794/2020, on 

27.2.2020 for the offences u/s 294(b), 341, 323, 336, 327, 307 and 506(ii) of IPC with 

condition to execute two sureties each for Rs.10,000/- to the satisfaction of learned XVI 

Metropolitan Magistrate, Chennai.  According to the petitioner’s counsel, due to family 

quarrel  and  the  reason  that  all  the  courts  are  prohibited  for  the  public  visiting,  the 

petitioner could not produce sureties, hence, he may be released on his own bond.

3.  Learned CPP has not raised any objection.

4.  Considering the reasons stated by the petitioner, this court is inclined to 

modify the condition.  Accordingly, the petition is allowed and the petitioner is ordered to 

be released on executing own bond for a sum of Rs.10,000/- before the Superintendent of 

the concerned prison, in which the petitioner has been confined, on his release,

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees 

Ten Thousand only) each, before the concerned Magistrate / Trial Court within one week 

of regular functioning of the courts.

(b) The petitioner shall appear before the respondent police daily at 10.30 a.m. 

until further orders.



     Delivered by me today

        Sd/-R.SELVAKUMAR

                                          Principal Sessions Judge

C  opy to:
The Superintendent, Central Prison, Salem.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 6th day of July, 2020  

Crl.M.P.No.7825/2020
in

Crl.M.P.No.4791/2020
in

N-2, Kasimedu P.S. Crime No.743/2019

Madhan @ Madhan Kumar, S/o.Dilikumar... Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
N-2, Kasimedu Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Mukesh Kannah and M.Nithiyavel,  Counsel  for  the petitioners  and the  CPP,  this 
Court delivered the following :

ORDER
1.   This  application has  been filed to  modify  the  condition and release  the 

petitioner on his own bond.

2. The petitioner was granted bail by this court in Crl.M.P.No.4791/2020, on 

27.2.2020  for  the  offences  u/s  341,  294(b),  323,  307,  324  and  506(ii)  of  IPC  with 

condition to execute two sureties each for Rs.10,000/- to the satisfaction of learned XVI 

Metropolitan Magistrate, Chennai.  According to the petitioner’s counsel, due to family 

quarrel  and  the  reason  that  all  the  courts  are  prohibited  for  the  public  visiting,  the 

petitioner could not produce sureties, hence, he may be released on his own bond.

3.  Learned CPP has not raised any objection.

4.  Considering the reasons stated by the petitioner, this court is inclined to 

modify the condition.  Accordingly, the petition is allowed and the petitioner is ordered to 

be released on executing own bond for a sum of Rs.10,000/- before the Superintendent of 

the concerned prison, in which the petitioner has been confined, on his release,

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees 

Ten Thousand only) each, before the concerned Magistrate / Trial Court within one week 

of regular functioning of the courts.

(b) The petitioner shall appear before the respondent police daily at 10.30 a.m. 

until further orders.



     Delivered by me today

        Sd/-R.SELVAKUMAR

                                          Principal Sessions Judge

C  opy to:
The Superintendent, Central Prison, Salem.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 6th day of July, 2020  

Crl.M.P.No.7826/2020
in

Crl.M.P.No.4788/2020
in

N-2, Kasimedu P.S. Crime No.793/2019

Madhan @ Madhan Kumar, S/o.Dilikumar... Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
N-2, Kasimedu Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Mukesh Kannah and M.Nithiyavel,  Counsel  for  the petitioners  and the  CPP,  this 
Court delivered the following :

ORDER
1.   This  application has  been filed to  modify  the  condition and release  the 

petitioner on his own bond.

2. The petitioner was granted bail by this court in Crl.M.P.No.4788/2020, on 

27.2.2020  for  the  offences  u/s  341,  294(b),  307,  427,  336  and  506(ii)  of  IPC  with 

condition to execute two sureties each for Rs.10,000/- to the satisfaction of learned XVI 

Metropolitan Magistrate, Chennai.  According to the petitioner’s counsel, due to family 

quarrel  and  the  reason  that  all  the  courts  are  prohibited  for  the  public  visiting,  the 

petitioner could not produce sureties, hence, he may be released on his own bond.

3.  Learned CPP has not raised any objection.

4.  Considering the reasons stated by the petitioner, this court is inclined to 

modify the condition.  Accordingly, the petition is allowed and the petitioner is ordered to 

be released on executing own bond for a sum of Rs.10,000/- before the Superintendent of 

the concerned prison, in which the petitioner has been confined, on his release,

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees 

Ten Thousand only) each, before the concerned Magistrate / Trial Court within one week 

of regular functioning of the courts.

(b) The petitioner shall appear before the respondent police daily at 10.30 a.m. 

until further orders.



     Delivered by me today

        Sd/-R.SELVAKUMAR

                                          Principal Sessions Judge

C  opy to:
The Superintendent, Central Prison, Salem.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 6th day of July, 2020  

Crl.M.P.No.7827/2020
in

C-1, Flower Bazzar P.S. Crime No.507/2020

Praveenkumar      .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
C-1, Flower Bazaar Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.A.Murugavel, C.Pushparaj and R.Kothandan, Counsel for the petitioner and the CPP, 
this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 30.6.2020 for the offences punishable 

under Section 395 and 397 of IPC in Crime No.507/2020 on the file of the respondent 

police, seeks bail.

2.  The petitioner’s counsel and the CPP were heard through video conference.

3. According to the petitioner’s counsel,  the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 30.6.2020 and prays for bail.

4.   On  the  other  hand,  the  learned  CPP  submits  that  the  petitioner  robbed 

Rs.2,250/- from the defacto complainant at knife point.  CCTV footage is available.  The 

petitioner is involved in four previous cases and she seriously objects granting bail.

5.  The petitioner was arrested only on 30.6.2020.  CCTV footage is available for 

the occurrence.  The petitioner is involved in four previous cases.  Considering the nature of 

offence and duration of custody, this court is not inclined to grant bail.

6.  Petition is dismissed.

          Delivered by me today

                  Sd/-R.SELVAKUMAR

ss Principal Sessions Judge


